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In the Orissa High Court

Case No : CRLREV No.124 Of 2022

Santosh Kumar Patra APPELLANT

Vs

State Of Orissa RESPONDENT

Date of Decision : 29-04-2022

Acts Referred:
Constitution of India, 1950 — Article 227
Special Courts Act, 1979 — Section 9

Citation : (2022) 04 OHC CK 0181

Hon'ble Judges : A.K.Mohapatra, J

Bench : Single Bench

Advocate : B.S. Tripathy, S.K. Das

Final Decision : Allowed

Judgement

A.K.Mohapatra, J

1. This matter is taken up through Hybrid Arrangement (Virtual/Physical Mode).

2. Learned counsel for the Petitioner and learned Standing Counsel for the
Vigilance Department.

3. Learned Standing Counsel for the Vigilance Department challenges the
criminal revision petition of the Petitioner on the ground of maintainability stating
that in view of Section 9 of the Special Court’s Act, no appeal or revision lies.
Therefore, the Petitioner may file writ petition under Article 227 of the
Constitution of India with the nomenclature ‘CRLMP’.

4. At this juncture, learned counsel for the Petitioner prays some time to file writ
petition under Article 227 of Constitution of India with nomenclature CRLMP.

5. In such view of the matter, this Court allows the oral submission of the
Petitioner for conversion of ‘CRLREV’ to ‘CRLMP’. Learned counsel for the
Petitioner undertakes to file consolidated copy of the CRLMP petition within a
period of one week. Let copy of the same be supplied to learned Standing
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Counsel for the Vigilance Department within a week.

6. In the meantime, office is directed to register the same, if filed and assigned
with a number.

7. List this matter in the week commencing 16.05.2022.

………………………
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